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&7/ 1, ORDER DATED 09,06,2004,

Q,O/TL 814[7\1 Benefits of BCR scheme having
2&,

not been extended to the Applicant he has
| Yo w P ‘
‘ ~ . preferred representation underx Anne:mx:e-—z’%/3
u_o}« dated 31,1,04 and again by Annexure-A/4
N
ﬁ ‘\/) M-.) q[v( c dated 06,05,04,8ince represcntations of the
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‘ AN e Applicant are still pending undisposed of
|
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3. '\)3"" this 0,A, is hereby disposed of with
k»-a.,ﬁkﬁ
‘ AM' Y OAA- r\qﬂw direction to the Respondents tQeconsider the

ﬂ"’af‘)\’{ 8“5 > - grievances of the Applicant as raised in
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his representationsCunder Annexure—A/3>
dated 31,1.,04 and under Annesuire-A/4. dated
06,05,04 and the averments made in the

ond U
present O,ABARespondents are hereby directed
to dispose of the representations of the
Applicant within a period of ninety days
from the date of receipt of a copy of this
order,

Send copies of this order,
alongwith copies of the O'AP’tO the
and free copies of thisorder be given to
the learmed counscl for the Applicant and
Mr. Anup K, Bose,learned Senior Standing
Counsel for the Union of Indiason whom

a copy of this 0,A, has al ready been secrved,
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